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THE TELANGANA JUDICIAL MINISTERIAL AND SUBORDINATE SERVICE RULES, 20.18 � FRAMING 
OF SERVICE RULES. 

. 
. 

{GO.Ms. No. 29, LawJLA, /A &J�Home-Co� .. iJJ ,iBth}ky,2018.J 

In exercise of the powers conferred by the proviso to Article 3-09 ·of�- Consti'tution oflndia and of all other 
powers hereunto enabling and in super.session of the Andbra Pradesh Judicial Ministerial Service Rules, '2003, in its 
applicatio-n to the State ofTelangana issued iil G.O.Ms .. No.129, Law (L.A: & J-Hbme�Courts-D), 12th l·fovember 
2003 and subsequent amend�ents issued thereto from time to time, the Governor of Telangana hereby makes the. 
following Special Rules for the Telangana Judicial.:Mi11isterial and Subordinate Services:-

1. SHORT TITLE AND COMMENCEMENT:-·
1 These rules maybe called "the Telaµgana Judicial Ministe1iai and Subordinate_ Servi_ce Ruies; 20 t 3.'' 

2. They shall apply to the holders ofall posts whether temporary or permanent; in the service ·appointed thereto
either under Andhra Pradesh Judicial Ministerial Se�ice Rules, 2003 or under Andhra·P�adesh Last Grade
Service Rules or Ar.dhra Pradesh G�nerai Sl}bordinate· Service Rules before; on or after these Rules ·came
into force except to the extent otherwis� expressly provided:-

i) By or under any law for ttie time being in the force or

(ii) In respect of any member of the service under' a contract or agreement subsisting berween such
member and the State Government.

2. DEFlNITTONS:

For the purpose of these rules:-

�) "Aboriginal Tribes" means the cornmuniti_es defined as snch in the Tel.angana State 2nd Subordinate Service 
Rules for the time being in force. 
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h) "Appointed to the Service·· means a person is said to be appointed to the service· \vhen, in accordance with
these rules or in accordance with the rules applicable at lhe time, as the case may be, he discharges for the
first time the duties of a post borne on the cadre of the service or conm1enccs probation, instruction or
training prescribed for the members thereof.

Explanation: The appointment of a person holding a post borne on the cadre of anoth(;r service to hold additional 
charge of a post borne on the cadre of this .service or to discharge the current duties t 1ereof does not amount to 
appointment to this service: 

c) "Approved candidate," means a candidate whos·e name appears ·in an authoritative list of candidates
approved for appointment to the service or a category thereof.

d) "Approved probationer in the service or a category thereof' means.a membet of the service or category
who has satisfa�torily completed his/her probation and awaits appointment as a full member of the service
or category, as the case may be.

e) "Conversion" means appointment of a member of the service from one category to another or from one
post to another carrying the same scale of pay.

t) "L)uty": A person is said ro be "on duty" as a member of lhe serviL:e :-

a. When he/she is performing the duties of a post borne on the cadre ol the service or undergoing
probation:

b. When he/she is on joining time; or

c. When he/she is absent from duty on training or deputation by the Depar�ment during vacation or on
authorized holidays or on leave taken in accordance with the instruc :ions regulating such leave
issued by the State Govemmenfhaving been on duty immediately before and immediately atter such
absence.

g) "Full Member" of the service means a member of the service who bas been: ppointed substantively to a
permanent post borne on the cadre thereof.

. . 

... ---

h) "Member of the ·Service" means a person who has been appointed to the sen ice and who has not retired
or resigned, been removed or dismissed; been substantively transferred or rE duced to another service or
been discharged otherwise than for want of a vacancy. He/She may be a probationer, an approved
probationer or a foll member of the service.

i) "Minimum general educational qualification" means the qualification pre5,cribed in the Schedule to the
Telangana State and Subordinate Service Rules for the time being in force.

j) "Probationer" means a member of the service whose services are regulariz.ed a.:1d placed on probation. 

k) "Promotion'' means the appointment of a member of any category of the sc1 vice to a higher category of
the service carrying higher scale of pay.

1) "Recruited direct" - A candidate is said to be "recruited direct" to the servi :e when in case his/her first
appointment thereto is made by the Unit Officer, on the date of notification inviting applications for the
recruitment, and in any other case at the time of his/her first appointment thereto, he/she is not in the
service of the Government of India or the Government of a State.

Provided that for the purposes of this definition a person shall be deemed to be not in the service of the 
Government of India or the Government of a State: 

(i) I fa period of five years has elapsed since his/her first appointment to a. 5 ervice uuder the Govem,rncnt
of India or the Government of a State; or

(ii) if he/she is a ·practicing member of the Bar, dthough holding an of1'ic1: under the Government, or

(iii) If he/she holds a post, the conditions of service of the holder of which have been declared to be a
matter not suitable for regulation by rule, or

\ , 
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(iv) l f he/she belongs to the Scheduled _Castes or Scheduled Tribes or Backward Classes.
m) "Recruited by transfer" a candidate is said to be recruited by transfer to tbe Service,

(i) if at the time of his/her first appointment thereto, he/she is either a full member or an approved
probationer in any other service, the rules for which prescribe a period of probation for members
thereof; or

(ii) in case at the time of his/her first appointment thereto he/she is the holder of a post which has been
included in another service but for w_hich no probation has been prescribed, ifhe/sbe has put in that
post satisfactory service or a total period of two years within a continuous period of three years.

"Regular: appointment" means the appointment made by the authorities concerned in accordance with the
rules or orders in force governing the respective posts .

"Scheduled Castes" means the communities defined as such in the Telangana State and Subordinate Service
Rules for the time being in force.

"Scheduled Tribes" means the communities defined as such in the Telangana State and Subordinate Ser,ice
Rules for the time being in force.

"Service" means a group of persons classified as the Telangana Judicial Ministerial and Subordinate Service.

Explanation:

1) "Ministerial Service" means the Group of posts from Category I (Chief Administrative Officer) to Category
12 (Copyist) of these Rules.

2) "Subordinate Service" means the Group of posts from Category 13 to Category 17 which posts comes under
the categories mentioned in T.S. General Subordinate Service Rules and T.S. Last Grade Service Rules.

Note. I:- The age of superannuation for all the categories is as per the State Public Employment ·(Regulation of Age
of Superannuation) Act, 1984.

Note. 2 :- where the context so requires '·Service" means the period during which a person holds a post in accordance
with these rules except Rule 27 or a lien on a post or is a member of a service as above defined.

r) The "Unit'_' means each individual Revenue District existing as on O 1-10-2016 but in the case of Hyderabad
City, the area falling within the territorial jurisdiction of the Court of Chief Judge, City Civil Court, the area
falling within the territorial jurisdiction of the Court of Chief Judge, City Small Causes Court, the area
falling ,vi thin the territorial jurisdiction of the Court of Metropolitan Sessions Judge, Hyderabad and the
area falling within the territorial jurisdiction ·or the Court of Principal Special Judge for CBI cases at 
Hyderabad for adjudication of matters of CBI Cases, Court of SPE & ACB Cases at Hyderabad, Court of
Essential Commodities Act Cases at Hyderabad, Court of Economic Offences cases at Hyderabad, Court
of Cases on Fraudulent drawals and misappropriation of Scholarship Amounts in Social Welfare, Tribal
Welfare and Backward Classes Departments at Hyderabad respectively.

s) The "Unit Head" means the Principal District & Sessions Judge in the Districts existing as on O 1- l 0-20 l 6
and .in the case of Hyderabad city, the Chief Judge, City Civil Court, the Chief Judge, City Small Causes
Court, and the Metropolitan Sessions Judge and the Principal Special Judge for CBI cases, Hyderabad.

3. Pay, Allowances. Leave. Leave Salarv, Pension and other condition of service: - The Telangana Civil
Service (Classification, Control and Appeal) Rules, l 99 I, the mies regulating the pay of the services, the TCS
(Conduct) Rules, 1964, the Fundamental Rules, the Telangana Leave Rules and the Pension Rules and the mies
applicable to the Government servants for the time being in force shall, insofar as they may be applicable and except
co the extent expressly provided in these rules, govern members of this service in the matter of their pay, allowances,
leave, leave salary, pension and other conditions of service:

Provided that:-

(i) W here any such member has selected to be governed by the provisions of the Civil Ser".ice · ... 
Regulations, rhose provisions shall apply to him/her; 

···· -· ·. ' .. ·· ·--:·'
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(ii) Save as otherwise expressly provided in these rules, nothing cot taincd in this rule shall affect the
operation of the provisions of Article 526 of the Civil Sc!":icc Rcg:.,\ations relating to the fixation L,l'a
member ofa service who is in receipt ofa military pension;

4. Cadres:- The permanent cadre of each category in each unit shalt be determined by the State Government as
suggested by and with the concurrence of the High Court.

Rule 5:-

Constitution: The service shall consist of the following category of posts. 

Category-1: Chief Administrative Officers: (formerly designated as Admin strative Officer). 

Category-2: Senior Superintendents (formerly designated as Head Clerk, �)istrict Court, Additional District 
Courts, Sheristadar of Sub-Courts and Central Nazir of District Courts) 

Catcgory-3: Superintendents (formerly designated as Translators, Head Clerks of Munsif Courts, U.D. Record 
Keepers of District Courts and Copying Superintendent). 

Category-4: Stenographers Grade-I. (Restructured category of Personal Ai sistant) 

Category-5: Stenographers Grade-II (Restructured category of Personal Assistant) 

Category-6: Stenog,-aphen Gr:acle III (Restructured category of Personal Ass istant) 

· Category-7: Senior Assistants ( formerly design.ated as Upper Division Clerl.)

Category-8: Junior Assistants (formerly designated as L.D.Clerk) 

Category- 9: Typists 

Category -10: Field Assistants (formerly designated as Bailiffs/ Amins) 

Category- 11: Examine,s 

Category-12: Copyists 

Category-13: Senior Drivers (Light Vehicle). 
. 

I 

Category- I 4: Driv-ers (Light Vchtclc) 

Category-! 5: (a) Record Assistants.

(b) Ronco Duplicator Operators

( c) Lift Operators.

Category-I 6: Process Servers. 

Category-! 7: Office Subordinates/Attenders. 

Note: - The posts in categories I to 5 and 7 above are selection posts, promotion to wh_ic_b shall be ID<\de on the basis 
of seniority-cum-merit. 

Rule 6: Method of appointment and appointing authority. 

Subject to the other provisions contained in these rules, the method ofappc intment and appointing authority for 
Llit: various categories shall be as follows; 

Category and 
name of the post. 

I. ChiefAdministrativ.e Officer
- . ·--·-----

2. Senior Superintendent

lVI et hod of · 1appointment 

By Promotion of Senior Superintendents 
(Category-2) and Stenographer 
Grade -I ( category-4) in the ratio of 5: l 

By promotion of Superintendents 
(Category 3) 

·, 

� .. -

I 

Appointing 
Authority 

Principal District 
Judge/ Unit Head 

Principal District Judge/ 
Unit Head 

.;--
• .i. .... 



3. Superintendent

�- Stenographer Grade I 

5. Stenographer Grade fl

6. Stenographer Grade III

7. Senior Assistant

• 'l / 
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By promotion of Senior Assistants 
(Category-7) 

By promotion of stenographers 
grade IT ( category- 5) .. 

Note: In the Unit of Princip�J 
Special Judge for CBI cases. 
Hyderabad. the Stenographers 
Grade II working in the other 
Units in the State of Telangana 
are eligible for promotion as 
Stenographers Grade-I by appoint
ment by transfer cJS per mern -cum
senioiity. 

By promotion of stenographers 
grade III ( category-6) 

l. 60%By·direct recruitment
· 2. 40% By Promotion of

Junior Assistants( category-8)/Typists
(category-9) from a combined seniority.
Provided that if the _candidates in the
categories of Junior Assistant (Category-
8), Typist (Category-9) are. not eligible, the
can_didates below the Category of Junior
Assistant/Typist i.e. categories 10 to 17
are also eligible by transfer, if they are -
having 5 years. of service.

Further Provided that if the candidates in
the categories of Junior Assistant
(Category-8), Typist (Category-9) for
promotion and Categories IO to 17 by
transfer to the post of Stenographer
Grade-III (Cat egory-6), are not.available
as on the date of issue ofNotification, the
said post(s) may be filled up by way of
direct recruitment.

By pro motion of Junior Assistants
(Category-8) I Typists. (Category-9) and
Field Assi�tants (Category-] 0) by fixing
the ratio of 5: I in a cycle of Six (6)
vacancies as prescribed in Note 2.
Provided that the persons working ·in
category- IO i.e., Field Assistant shall not.
be eligible for promotion to Category-7 i.e.,
Senior Assistant unless they complete the
minimum service of 10 years in' the
category of-Field Assistant. 8. Junior
Assistant

Principal District 
Judge/ Unit Head. 
Principal District 
Judge/ Unit Head. 

Principal District Judge/ 
Unit Head. 

Principal District Judge/ 
Unit Head. 

Principal District Judge/ 
Unit Head. 

., 
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8. Junior Assistant

9. Typist

l 0. Field Assistant 

11. Examiner

12. Copyist

13. Senior Driver
(Light Vehicle)

14. Driver (Light
Vehicle)

l 5. (a) Record Assistant 
(b) Roneo Duplicator
Operator. 

15. (c) Lift Operator·

16. Process Server

l 7. Office Subordinates/ 
Attender 

6 

U0°to_By. direc�crnitm.c_\1( 2. 50% By 
promotion of Examiners (Category - l) / 
Copyists (Category- 12) from the comb'med 
seniority and promotion of Record Assis ants 
I Roneo Duplicator Operator/ Lift Opct,1tor, 
(Category-15(a)(b)(c)), Senior Dri, ers/ 
Drivers (Category-13&'14) and Pro.;ess 

. Servers (Category-16) by fixing rati:) of 
8:4:1:3 in a cycle of 16 va�ancie! as 
prescribed in Note 2. 

1. 50% By direct recruitment

2. 50%By promotion of  Examiners
(Category-11 )/Copyists (Category-12) lrom
the combined seniority and promotio 1 of
Record Assistants/ Roneo Duplicator
Ope,rator/ Lift Operat-or, (Categc,ry-
15(a)(b)(c)), and Process Sen ers
(Category-Hi) by fixing ratio of 9:4:3 in a
cycle of 16 vacancies as prescribe(( in
Note 2.

II 

l. 33 1/3% By direct recruitment.
2. 66 2/3% By Promotion of Process Se-ver
(Category-16).

l. 50% By direct recruitment
.2 .  50% By Promotion of Office 
Subordinates / Attenders (Category-17). 

1. 50% By direct recruitment
2. 50% By Promotion of OfJ ice
Subordinates / Attend�rs (Category-17 ,.

By promotion of Driver (light Vehi( le) 
(Category-14) 

By }:)romotion of Office Subordinates/ 
Attenders (Category-17) If no eligi :,le 
r.::inrlidate is available for Promotion, tk 
post may be filled up by way of di1ect 
recruitment. 

1. By Promotion of Office Subordinat;:s /
Attenders(Category-17) Provided tha if
eligible candidates in the category o[Oflice
Subordinates/ Attenders are not available for
promotion, then upto S0°�posts ma�_p� 
filled up by way of direct recruitment. 
-------· - ----· - - . 

-· 'T"--, 

By Promotion of office Subordinate / 
Attender(Category-17). 

a) 75% by promotion of Off ce
Subordinates/ Attenders. Category-17) b)
25% by direct recruitment.

By direct recruitment only. 

,· 

,, 

Principal District Judge/ 
Unit Head. 

Principal District Judge/ 
Unit Head. 

Principal District Judge! 
Unit Head. 

Principal District Judge I
Unit Head. 

Principal District Judge/ 
Unit Head. 

Principal District Judge/ 
Unit Head. 

Principal District Judge/ 
Unit Head. 

Principal Disuict Judge: 
Unit Head. 

Principal District Judge i 
Unit Head. 

Principal District J udgc, 
Unit Head. 

Principal District Judge/ 
Unit Head. 
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Note: I. The combined senioriry lisr 5hall be prepared as referred supra with reference to the date of 
the regular appointment to the respective categories. 

Note 2: Cvcle for Promotion of Senior Assistants. 

I. Junior Assistant/Typist

2. Junior Assistant/Typist

3. Junior Assistant/Typist

4. Field Assistant

5. Junior Assistant/Typist

6. Junior Assistant/Typist

l fthere is no qualified and suitable member in above 06 Points Cycle atany level, the tum will lapse and the said 
vacancies shall be fiiled by next rum in the order of rotation. No account shall be taken of any such lapsed turns in 
tilling future vacancies. 

· Cvcle for Promotion of Junior Assistants.

I . Examiner/Copyist 

2. Examiner/Copyist

3. R�cord Assistant/Roneo Duplicator Operator//Lift operator

4. Process Server

5. Examiner/Copyist

6. Examiner/Copyist

7. Record Assistant/Roneo Duplicator Operator//Lift operator

S. Senior Driver/Driver

9. Examiner/Copyist

I 0. Examiner/Copyist 

I I. Record Assistant/Ronco Duplicator Operator//Lift operator 

12. Process Server.

13. Examiner/Copyist

l 4. Examiner/Copyist 

l 5. Record Assistant/Ronco.Duplicator Operatod/Lift operator 

16. Process Server

If there is no qualified and suitable member in above 16 Points. Cycle at any level 1 the tum will !apse and the said
-·vacancies shall be filled by next rum in the order of rotation. No account shaH be taken of any such lapsed turns in
tilling future vacancies.

Cvcle for Promotion of Tvpists

I. Examiner/Copyist.

2. Examiner/Copyist.

3. Examiner/Copyist

'-1. Record Assistant/Roneo Duplicator Operator/Lift operator 

5. rroccss Server

6. Record Assistant/Roneo Duplicator Operator/Lift operator 



7. Examiner/Copyist

3. Examiner/Copyist

9. xarnincr/Copyist

8 

I 0. Record Assistant/Roneo Duplicator Operator//Lift operator

11. Process Server

12. Record Assistant/Roneo Duplicator Operator//Lift operator

13. Examiner/Copyist

14. Examiner/Copyist

15. Examiner/Copyist

16. Process Server

lfthere is no qualified and suitable member in above 16 Points Cycle at a,oy level, t 1e tum will lapse and_the said
vacancies shall be filled by next tum in the order of rotation. No account shall be taken of any such lapsed turns m 
filling future vacancies. 

Note 3: The appointing authorities shall exercise their power subject to Control of the High Court. 

7. Reservation of appointments:

a) TI1e rule of special representation (Rule 22(A) of the Telangana State and Subordinate Service Rules, shall
apply to appointment by direct recruitment to the various posts in the service.

Provided that Roster Points 6 and 31 meant for visually handicapped and hearing handicapped
candidates in a unit of JOO vacancies shall not apply in the categories of Stenographer Grade-III,
Typist and Copyist. and the said categories shall stand exempted so f.Jr as these reservations are
concerned.

b) ln the matter of direct recruitment to the posts for which women and men arn equally �uited, there shall be
reservation for women to the extent of33 1/3% of the posts in each categof) ofO.C., B.C (Group A), B.C
(Group B), B.C. (Group.C), B.C. (Group.D), and as the case may be in B.C. (Group - E), (subject to
outcome of Civil Appeal Nos.2628-2637/2010 pending before the Hon ··)le Supreme Court of India)
S.C, S.T., Physically Handicapped and Ex-servicemen quotas.

7(A) RESERVATION IN PROMOTIONS: 

The rule of reservation in the matter of promotions in favour of Scheduled Castes and Scheduled Tribes shall be 
l'ollowcd-by applying Tclangana State arid Subordinate Service Rules. 

Rule 8: Qualifications: 

( a) No person shall be eligible for appointment to the categories speci ficd in Column ( 1) of Anncxurc T to these
rules by the method specified in Colu1'rln (2) unless such person possesses :he qualification specified in the
corresponding entry in column (3) thereof.

(b) Linguistic qualification:A qrndidatc shall not be eligible for appointmen · if he/she does not possess an
adequate knowledge of the language or languages of the district in which ,1e/she is to be appointed. The
language or language of the districts is as specified in Annexure - ITT to th :sc rules.

Provided that where two or more languages are specified for_ a district and suffic ent number of candidates who 
have-an adequate knowledge of all the languages are not available, candidates who bave an adequate knowledge of 
any one of the said languages according tq the needs of the district may' be selected and such candidates shall be 
cligiblt= for appointment in that district. 
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9. Al;_�

No person shall be eligible for appointment by direct recruitment if he/she has completed 34 years of age-on thc
first day of July of the year in which the notification for selection is r:nade or such age as may be prescribed by the 
Government of Tclangan·a from time to time. 

10. Unit of appointment:

a) "Except as otherwise provided herein below, the unit of appointment for the purpose of direct recruitment,
transfer, seniority, appointment as full member and discharge for want of vacancy shall be the erstwhile
Revenue District existing as on 01-10-20·16.

b) But in the case of Hyderabad City, the unit of appointment will be the area falling within the territorial
jurisdiction of the City Civil Court. Hyderah::i(l, the City Small Causes Court, !TyderabaJ and the Jvfetropolitan
St:ssions Court, Hyderabad and the Court of the Principal Special Judge for CBI Cases, Hyderabad, which
includes SPE & ACB Cases and other Special Courts at Hyderabad (shown at Rule 2(r)).

(i) In respect of City Civil Court, the Chief Judge, City Civil Court, Hyderabad shall be the appointing
authority in the Unit.

(ii) Tri respect of City Small Causes Court, the Chief Judge, City Small Causes, Hyderabad, shall be the
appointing authority in the Unit. · 

(iii) In respect of Metropolitan Sessions Courts, the Metropolitan Sessions Judge, Hyderabad, shall be the
appointing authority in the Unit.

(iv) In respect of the CBI Courts, SPE & ACB Courts and other Special Courts at Hyderabad (shown at
Rule 2(r)), the Principal Special Judge for CBI Cases, Hyderabad, shall be the appointing authority in
the Unit.

c) In respect of Special Courts constituted for adjudication of matters of any nature in the districts, the
Principal District Judge shall be the appointing authority.

11. l\•lanner of appointment bv Direct Recruitment:-

The manner of appointment by direct recruitment shall be as prescribed in Annexure-II to these rules.

12. Revision of orders promotion to selection posts:-

An order promoting a member of the service to a selection category made by a competent authority may·be
revised by an authority to which an appeal would lie against an order of dismissal passed against such member. Such 
revision may be made by the authority aforesaid ei_ther suo motu at any time oron a petition submitted by any person 
aggrieved by the order within six months from the date of passing of such order: 

Provided that the i-evisional authority.may extend the said ·period of six months if cause is shown for the delay in
the submission of the petition. 

13. Probation:-

(a) Every person appointed by direct recruitment to any post in the service shall, from tht;: date.on which he/she
commences probation, be on probation for a total pe1;od of two years on dury within a continuous period of
three years.

(b) Every person appointed to any-of the posts either by promotion or by transfer shall, from ihe date on which .
he/she commences probation, be on probation for a total period of one year on duty within a continuous
period of two years.

1-L Probation - Suspension - Ter mination or Extension:

( 1) At any time before expiry of the period of probation referred to in Rule 13 or where such period of probation
has b.::en extended umler Rule 15, the appointing authority may, at any time before tbe expiry of the prescribed period
0r probation or the extended pe1;od of probation, as the case may be, :-

S P-f/7-6-2018/2 
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(i) suspend the probation of a probationer and discharge him/her fc,: I\' .,,t 01· -1 v:,c;:rncy. and
(ii) at its discretion, by an order, either extend the period of probation ofth·� probationer in case the probation

has not been extended under Rule 17 or tcnninate his/her probatio 1 and discharge him/her from the
service after giving him/her one month's notice or pay in lieu of sucl notice:

Provided that if the tennination or probation and the discharge of the probati\rn�r from service is to be made as 
a measure of punishment on the ground of misconduct, negligence or any specific la.ult on the part of the probationer, 
the procedure prescribed in Rule 19(2) read with Rule 20 of the Telangana Civil S,:rvice (Classification, Control and 
Appeal) Rules, 1991, shall be followed and it shall not be necessary to give him/her one month's notice or pay in lieu 
of such notice. 

Explanation: In cases where the discharge ofa probationer is made reverting him/her to his/her lower officiating or 
substantive post, the pay in lieu of one month's notice shall be I imited to the diffc n :nee in pay between the officiating 
post and that of the lower officiating or substantive post to which he/she is rever .. ed. 

(2) (i): If a probationer has appeared within the original or extended period of probation for any tests and the
results of the tests far which he has so appeared are not k�own befor,t the expiry of such period, he/she 
shall continue to be on probation until the publication of the result!,. of the tests for which he/she has 
appeared or the first of them in which he/she fails to pass, as the ca:,e may be. In case the probationer 
fails to pass any oftbe probation tests for which he/she l1as so appeared, the appointing authority shall 
forthwith, by order discharge him/her unless the period of probation is extended under Rule 15. 

(ii) \Vhere a probationer has, before he/she commenced his/her probatioi,, already passed any of the special
tests prescribed, he shall not be required to pass such special tests again.

(3) (i) Approved Probationer: If, at the end of the period of probation or of the period of probation as
extended under Rule 15, the appointing authority considers the r robatiorier to be suitable for full 
membership, it shall issue an order declaring the probationer to ba,·c satisfactorily completed his/her 
period of probation. On the issue of such order, the probationer shall be deemed to have satisfactorily 
completed his/her probation on the date of the expiry of the prescribed or extended period of probation; 

(ii) Termination of Probation: - Jfthe appointing authority decides that the probationer has failed to give
satisfaction in regard to his/her suitability for full membership it sha l, unles� the period of probation is
extended under Rule 15, by order, discharge hini/her from the service after giving him/her one month ·s
notice or pay in lieu of such notice:

Provided that if the discharge of a probationer is as a measure of punishment on the ground of misconduct, 
negligence or-any specific fault on the part of the probationer, the procedure pres.:ribed under Rule 19 (2) read with 
Rule 20 of the Telangana Civil Service (Classi fication, Control and Appeal) Rules, 1991, shall be followed and it shall 
not be necessary to give him/her one month's notice or pay in lieu of such notice 

Explanation I:- The decision of the appointing authority that the probationer has failed to give satisfaction in rc:gard 
to his/her suitability for full membership may be based aiso on his/her work and c,rnduct till the date of the decision. 
inclusive of the period subsequent to the prescribed or extended period ofprobat on. 
·Explanation IT: In case \vhere the discharge of the probationer is made by r,,:verting hii;n/her to hisihcr lo\,'Cr
officiating or substantive post, the pay in lieu ofonc month's notice shall be lirnik:J tu the difference in pay between
the officiating post and that of the lower officiating or subs tan ti ve post to which he/she is reverted.

iliD Decision on declaration of probation: The decision \vhetl1er a probat10ner is suitable for full membership 
or his/her probation be extended shall be taken soon after the expiry or the prescribed peiiod of probation, 
i.e., within a period of six months after such expiry and be communicated to htm/her. The appointing
authority shall communicate the lapse on the part of the probationer if any, well in ad·;ancc of the cxri:-;·
of the prescribed period of probation SO that he/she may rectify S'JCh !ap::,c.

15. Extension of probation:- I il the c,1;,c ,_i:· a;,y pr0bc11ioner fai I ing under s:.:b--r, L: i ·2 '! ,)r cla.u-:. (ii; ,_):· :,,., •, ...
of Rule 14, the appointing authority may extend his,11cr probation to cnabic hi mibcr'·, acquire tbc opt::cial q;_,,d: :k:;,io•i:,
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,·r p:1�, the prescribed t�sts, :is the c:-isc may be. to enable the appointing authority to decide whether the probationer 
1s suit:iblc for l'ull membership or not. Such extended pe1iod ofprnbation or the period of probation as exrended under 
clause (ii) of sub-rule (I) of Rule 14 shall terminate at the lastest when the probationer has, after the date of expiry 
or the period of probation prescribed for the class or category in which he/she is on probation, completed one year of 
duty in such c:iregory. 

I 11 case \\'here rhe probation is extended, increments of the.probationer shall be postponed until he completes his/ 
her probation satisfactorily within rhe period for which his/her probation is extended. Such postponement of increment 
shall not be treated as a penalty but only as a condition of the extension of probation and shall not have the effect of 
postponing future increments after he/she has passed the prescribed tests or examinations or after he/she completes 
his/her probation satisfactorily. 

16. Appeal against termination or probation:-

( I) A probationer who is discharged under clause (ii) or sub-rnle (I) or under sub.-nile (3) of Rule 14 shall be
entitled to appeal 10 the High Court within the period oflimitation within which an appeal would lie against
an order of dismissal passed against a full member of the division or category as the case may be, to which
the probationer belongs.

(2) Revision of order of termination of probation:- The High Court may, either of its own motion or
otherwise, re,·ise any order discharging a probation�r under any of the provisions referred to in sub-rule ( l )
within one year of the date of such order.

(3) Conditions of service on restoration of discharged probationers:-

(i) When an ord�r discharging a probationer is set aside on appeal under sub-rule (I) or on revision under
sub-rule (2) and the probationer is restored to the service, the period on and from the date of discharge
to the date of such restoration may be treated as duty except for purposes of probation. The period of
probation undergone by such probationer at the time of his/her discharge shall, however, count towards
the period of probation prescribed by the rules applicable to him/her.

(ii) Such probationer may, during the period on and from the date of his/her discharge to the date of his/her
restoration, be paid such pay and allowances, not exceeding the pay and allowances to which he/she
would have been entitled if he/she had not been discharged, as the High Court may, with the previous
sanction of the State Government, determine.

17. Discharge llLnrobarioner� and apprnved probntion.ers for w:1.nt of vacancies: (I) Probationers and approved
probationers mav be: Jischargcd for ,,·ant of v�cancie:; in the followin!c'. order:-. - -

(i) Fir:;t, probationers in the order of juniority and

(ii) Second. the appro1·ed probationers in order of juniority. The order of discharge may be departed from in
cases 11·here such order would.involve excessive expenditure on travelling allowance or exceptional
administrati1c inco1ll'cniencc.

fxpl::in:1riiln:- .·\ m-.:mh.:r otthc sL·n·icc who is iransferred at his/her O\\'n request from one unit to another shall, for 
the puivose: oftllis �,.!b ruk be u·c;1tcd as junior LO all probationers appointed in the new unit prior to his/her joining 
ih::u unir. not,vithstanding th-: (1..:t th:it hefshe: is already an approved probationer or will complete probation earlier 
th:111 thi..: other probationer, in that unit. 

t2 l Reappointment of proba1ionL·r� and approved probationers: Approved probationers and probationers who have 
been clischarget.l for want of vaconcies shall be reappointed as vacancies arise, in the inverse order laid down in 
clause (i) or (ii) or sub-rule (I). 

Pro,·idcd that the said ordc1· m:1y be departed from in cases where such order would involve excessive expenditure 
,,11 t,:ll'cliin� ::illowar,cc c,r ::--.:c<::ptiunJI administrative inconvenience. 

ii3. ;\.,).Jt1inrn1l't\t _,;:,_[_.[\.J.i.>: ,··.:.:.· (!) Su�,j,xi 10 the pr,.:,\·i,ions r,r :._de. 32: an approved probationer shall be: 
app0in1cd 10 be n i'ui! rn.:1,,0.:: - ;:: :.ii.: cucgory for which he/sh..-: was s-:L::ctcd at the earliest possible opporrunity in 

�-
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,rny substantive vacancy which may exist or arise in the permanent cadre cf such category and if such vacam:y 
existed from a date previous to the issue of the order of appointment, he/she rray be so appointed with rctrospecti v_c 
e!Tect from such date or, as the case may be, from such subsequent date fro·n which he/she was continuously on 
du� as a T)1ember of the service in such category or in a higher category: 

Provided that, where more than one approved probationer is available [Of such appointment as a full member, 
the senior-most approved probationer on the dat-c of the vacancy shall be app.)inted; 

Provided fu11her that when�, by reason of administrative convenience, a nember of the service completes his/ 
her probation earlier than another member of the service who is senior to him/her, the member \,Vho so completes his/ 
her probation earlier shall not be confirmed before the member who is senior tc, him/her. The senior member shall be 
confirmed according to his/her seniority in the service after he/she complP.tes satisfactorily the pet iuu of histher 
probation. 

Explanation: (i) For the purposes of this sub-rnle, an approved probationer 01 leave shall be deemed to be on duty 
as a member of the service in the category concerned, if he/she would have been on duty in such category or in a 
higher category but for his/her absence on leave. 

(ii) A_ member of the service who is transferred on his/her own request from one unit to another shall not, by
·reason of having completed his/her probation earlier than the other probationers in the new unit, be confirmed
before them.

(2) No person shall, at the same time, be a full member of this and anotler service, State or Sub-ordinate.

A probationer, approved probationer or full member of this service who is appointed to be a full member of
another service shall cease -to be a member of thi!'- service. 

19. Scninritv:-

( I) The seniority ofa person in a category shall, uniess he/she has been red\lced to a lower rank as a punishment.
be determined by the date of his/her first appointment to such category. If any portion of the service of
such person does not count towards probation under Rule 25 ( 4), his/lier seniority shall be determined by
the date of commt!nccment of his/her service, which counts towards J>rqbation.

(2) After the selection process is completed; the appointing authority shal draw up the merit list of candidates
selected, including the candidates selected against reservation categori,�s, by arranging them in accordance
with their merit rankings and shall follow the same for th� purpose of letermination of seniority.

(3) The transfer of a person on .administrative grounds from one catego y to another category carrying the
same pay or scale of pay after commencement. of these Rules shall no be treated as the first appointment
to the latter for purposes of seniority_ and the seniority of a person so t0ansferred shall be determined with
reference to the date of his/her first appointment to the category fiom which he/she was transferred.
\Vherc any difficulty or doubt arises· in applying this sub-rule, the ar pointing authority shall determine
seniority and such decision shall be final.

(4) \\.'here a member of any category is reduced, for a specified· period, to a lower category :-

(a) in cases where the reduction does not operate to postpone future increments, the seniority of such
member on re-promotion shall, unless the terms of the order of puni,;hment provide otherwise. be fixed
in the higher category at whnt it would have been but for his/her re luction.

(b) in cases where the r.eduction operates to postpone future increments, the seniority of such member on
re-promotion shall, unless the terms of the order of punishment prcvide otherwise, be fixed by giving
credit for the period of service rendered by him/her only in the highr category.

20. S.c.Q.PC o[ap12lication of rules: For the purpose of first appointment, discharge fc- want of vacancies, reappointment.
seniority and appointment of full members, every post or group of posts in a ca1egory for which qualification in a
particular subject is prescribed shall be deemed to be a separate category.

- ----------
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:! I. Traininu:- (a) Every person selected for appointment by direct recruitment as Junior Assistant sr.all undergo
training for a pe1·iod of not less th::in four 11101:ths or for such period as the High Court may prescribe from time to
ume.

(b) Every person appointed to the service by direct recruitment shall, before the commencement of training,
execute an agreement bond that he/she shall serve the Department for a period of three years after the
completion of training referred to in sub-rule (a).

{c) He/She shall be liable to refund to the Government the pay and allowances or any other remuneration
received by him/her in addition to the amount spent by the Government in his/her training:-

(iJ i fhe/she fails to serve the Department for a period of three years after the completion of bis/her training
for any reason; or

{ii) if he/she discontinues the training or is discharged from training for misconduct or any other reasons; or
(iii) if he/she secures any other employment elsewhere than under the State Government.

( d) The period of training shall count for purposes of probation, increments, leave and pension.
(e) A direct recruit shall be eligible during the period of training for the initial pay of the post with usual

allowances admissible at the place of training.
22. Seeuritv:-

(a) Where the State Government, by general or special order, directs that the holder(s) of any specified post or
category of posts shall deposit security for the due and faithful performance of his/her duties; and

(b) Every person appointed to the following posts shall, for the due and faithful performance of duties anached
thereto, deposit security in the sum specified below:

(i) Posts in Category l & 2 ...... Rs.50,000/-
(ii) Category 3 ............. ......... Rs.25,000/-
(iii) Category 4 to 16 . . . . . .. . . . .. .. Rs.10,000/-

( c) If within a month from the date of his/her appointment or promotion, the person concerned fails to deposir
the security required, his/her probation shall be deemed to have been terminated and the appointing authority
shall forthwith, by order, discharge him/her from the service or revert him/her to the post from which he/
she was promoted, as the case may be, unless he/she has already been otherwise discharged or reverted.

Provided that the termination of probation under this sub-rule shall not disentitle a person for promotion to any
post in the service which does not require a security and for which he/she would have been eligible for promotion
otherwise than by reason of his/her promotion or appointment to the post requiring a security.
23. Probationers - desiring courses of studv not connected with probation: -

( 1) A probationer who desires to undergo any course. study, which though not essentially connected with his/
her probation is likely to enhance his/her usefulness as a member of the service, may, on his/her application
and subject to exigencies of service, be permitted by the appointing authority to undergo the desired course
of study. He/She shall also be granted the entire amount ofleave, if any, admissible under the rule applicable
to him/her if, but for such leave, he/she would have continued to be on duty.

(2) Such a probationer shall , on the completion of the course of srudy, be entitled to appointment according to
the rank and seniority held ·by him/her in _his/her unit in the category before undergoing the said course of
study. He/She shall also be entitled to count his/her continuous service immediately before his/her undergoing
the said course of srudy for increments in the time scale of pay applicable to him/her but for his/her
absence from the service (whether on leave or otherwise) for undergoing the said course of study, he/she
would have continued to be on duty.

(3) The absence of an employee as above shall be regularized in accordance with the provisions of the
Fundamental Rules.

.5 f. I/ 7-t - '2.t7/}' f Z- ,q

,_ 



14 

2..1. Special pro\·isions n:lating to Copvists and Process Estal)lishmelt: 

Nothing in these rules shall affect the operation of the copyists and proce! s establishment rules in the Civil Rules 
of Practice and Circular Orders, Volume-I. 

25. Temporary Promotions:

(I) (i) Where it is necessary in public interest, owing to an emergency which has arisen, to fill immediately a
vacancy in a post borne on the cadre of a higher category oft 1e service by promotion from a lo\ver 
category and there would be undue delay in making such promc tion in accordance with these rules the 
appointing authority may promote a person otherwise than in ac,:;ordance with these rules, temporarily, 
until a person is promoted in accordance with these rules. Sue I promotion shall not, except with the 
specific pem1ission of the High Court, exceed a period of six m.,)nths. The High Court may grant such 
permission only for stated reasons and in very exceptional cases, without prejudice to the normal claims 
of any other employees. 

(ii) A person who does not possess the qualifications prescribed fort' 1e post shall ordinarily not be promoted
under clause (i). Every person who does not possess such qualifications and who has been or is promoted
under clause (i) shall be replaced as soon as possible by promoiing a person possessing such
qualifications.

(2) Where it is necessary to fill a short vacancy in a higher caterory in any division of the service by
promotion from a lower category and the appointment of the pe ·son who is entitled to such promotion
under these rules wou1d involve excessive expenditure on traveling allowance or exceptional administrati\·e
inconvenience, the appointing authority may promote any other p,�rson who possesses the qualifications.
if any, prescribed for the higher category.

(3) A person temporarily promoted under clause (i) of sub-rule ( 1) shall, whether or not he/she possesses
the qualification prescribed for the post to which he/she is promoted, be replaced as soon as possible by
a member of the service who is entitled to promotion under these rules.

( 4) A person promoted under sub-rule (T) shall not be regarded as a 1,robationer in the higher category or be
entitled, by reason only of such promotion,. to any preferential cl aim to future promotion to such higher
category. If such person is subsequently promoted to the higber category in accordance with these
rules, he/she-shall commence his/her probation, if any, in such ca1egory from the date of such subsequent
promotion or from such earlier date as the appointing authority :,nay determine.

(5) The appointing authority shall have the right to revert to a lower category any person promoted under
sub-rule ( l )(i) at any time without assigning any reason and wit ,out notice.

26. Transfers and postings: -

(I) The transfers and postings ot' persons shall ordinarily be made by tht' appointing authorities within the unit.

(2) Transfer of members of the service who are full members·or approved probationers from the jurisdiction of
one appointing authority to that of another shall be made by the H1g 1 Court of Judicature at Hyderabad for
the State of Telangana and the State of Andhra Pradesh.

Provided that the seniority of a member who is tr &nsferreJ on administrati'-·e grounds shall be hxed with reference 
to the date of his/her appointment in the unit from which he/she is transferred while seniority ofa member transferred 
on his/her own request from one Unit to another shall be fixed in the latter U 1it with reference to the date of his/her 
appointment in that Unit upon such transfer. 

(3) Transfers of Chief Administrative Officers from one Unit to anoth :r shall be made by the High Court of
Judicature at Hyderabad for the State ofTelangana and the State of Andhra Pradesh.

(4) ft shall be competent for the High Court to combine two or more districts into one unit ofappointmr::nt for
purposes of transfer and posting of personnel working in the distnct ,)r un,ts. In cases of transfer of an:,.
such personnel, the provisions of Rule 38 ofTelangar.a State and Sub:>rdinatc Rules shall, unlcs� �rcciJically
ordered otherwise, apply.
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In cases of such combination of Units of appointment, each appointing authority may submit pro1,o�ab r, ,,·
transfer to the High Court, which shall pass final orders in. that regard. With the concurrence of both the Unit H..:atb. 
the High Coun may transfer a candidate from one unit to the other unit. 

27. Consequences of resii;:nation:-

3) A member of the service shall, if he/she resigns his/her post, forego not only the service rer.dered by him/
her in the particular post he1d by him/her at the time of resignation but all hisihcr previous service under the
Government ofTelangana or any other State Government in India.

b) The reappointment of such person to the service shall be treated in the same way as a first appointment to
the service by direct recruitment and all rules governing such appointment shall apply; and on such
reappointment he/she shall not be entitled to count any portion of his/her previous service for any benefit or
concession admissible under any rule or order;

Provided that nothing contained in this Rule shall affect the operation of clause (b) of Article 418 of the Civil 
Ser.ice l<.egulat1ons. 

28. t\lilitnrv dutv to count for pension:- Notwithstanding anything in these rules and notwithstanding anything
contained in the pension rules made or deemed to be made hy the State Government, a member of the service, who
\Vas deputed from military duty, shall be entitled to count the periods spent on military duty for purpose of pension, if
he.'she would have counted for that purpose his/her service in the civil department but for his/her deputation for
military duty.

Explanation:- This rnle shall, in its application to a member who has been or may be called to or employed in service 
p:.iid for fiorn Defence Services Estimates, be subject to the condition specified in the letter of the Government of 
India, War Department (Army Branch) to the Adjutant - General in India, No. I I 008/ AGA lNST - l 4(a), dated th.: 
11th June, 1944, recorded in G.O.Ms.No.465, Finance, dated 6th September, 1944. 

29. Reduction of full member:- !f a full member of any category in the service is subsequently reduced to a lower
category, he/she shall be deemed to be a full member of the tarter and the permanent cadre thereof shall, if there is
110 vacancy in which he/she could be absorbed, be deemed to be increased by one so longns such member continues
therein;

Provided that against every such addition, an officiating or temporary vacancy, if any, in such lower category 
shall be kept unfilled and such addition shall be absorbed in the first pern1ancnt vacancy thn.t subsequently arises in 
such lower category. 

30. Appointment in place of members dismissed, removed or reduced:-

\Vhere a person has been dismissed, removed or reduced in rank from any catego1y in the service, no vacancy 
cat1sed thereby or arising subsequently in such catego1y in the service shall be subsequently filled to the prejudice of 
st1ch person except temporarily until the appeal, if any, preferred by him/her against such dismissal, removal or 
reduction is decided and except in conformity with such decision, or until the time allowed for prefening an appeal 
has expired, as the case may be. 

31. Relinquishment of Rights bv members: Any person may in writing, relinquish any right or privilege to which
he/she may be entitled under these rules, if, in the opinion of the appointing authority, such relinquishment is not
opposed to public interest and nothing in these rules shall be deemed to require the recognition of any right or
pri,·ilegc to the cxtenc to wbich it has been so relinquished.

32 .. vfembers nbsent from dutv: The absence of a member of the service from duty, whether.on leave, or on
f0rcign ser·vice or·on tleputation or for any other reason and whether his/her lien in a post borne on the cadre of the
ser-.:ice is suspeildcd or not, shall not, if he/she is otherwise fit, render him/her ineligible in his/her rum:

(a) i'or re-appointment to a substantive or officiating vacancy in the category or post in ,vhich he/she may be
a probationer or an approq;d probationer.

(b) for promotion.from a lower to a higher category in the service; or 

' 
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(c) For appointment to any substantive or officiating vacancy in another service for which heishc may be c1n
approved candidate, as the case may be, in the same manner as ifh(4sbe had not been absent. He/She shall
be entitled to all the privileges in respect of appointment, seniority, probation and confirmation, which he/
she would have enjoyed, but for his/her absence, subject to his/her completing satisfactorily the period of
probation on his/her return.

Provided that a member of the service, who is appointed to another serv,ce and is a probationer or an approved 
probationer in that latter service, shall not be appointed under clause (c) to c.ny other service for which he/she may 
be an approved candidate unless he/she relinquishes his/her membership in the latter service, in which he/she is a 
probationer or an approved probationer. 

33. Relaxation of Rules:

(A) Relaxation of Rules by the Governor:-

Notwithstanding anything contained in these rules, the Governor of thE State may relax the application of the
rules in relation to any· member of the service or ·any person to be appo nted to the service.

Provided that where any such rule is applicable to the case of any persnn, the case shall nol be dealt with in a
manner less favourable to him/her than that provided by the rules. 

(B) Relaxation of rules by the High Court:- Without prejudice to the pc,wer of the Governor under Ruic 33-A,
the High Court shall also have the power to relax any of the mies an( deal with the case of a member of the
service holding a post carrying a scale of pay less than that of a Junior Assistant or any person to be appointed
to such post insofar as such case relates to the service conditions governed by these rules in such manner as
may appear to it to be just and equitable.

Provided that where any such rule is applicable to the case of any memb! r, the case shall not be dealt with in any 
manner less favourable than thot provided by that rule. 

34. Applicability of General Rules:-

In respect of matters, which are not covered by these rules, the provisiom of the Telangana State and Subordinate
Service Rules shall apply to the members of the service. 

35. Transitorv Provisions:

a) 1n case of person who·are in service on the date of issue of these niles and wh0 are eligible for promotion
or transfer to a higher post and for whom a test is now prescribeo &s a pre-requisite for such promotion or
appointment by transfer but for whom such test was earlier req iired to be passed after promotion or
transfer within the period of probation, may be promoted or transk1 red, t:vcn though they have not passetl
the tests, but shall be required to pass the test within the prescribed� eriod of probation for such higher post.
1l1is concession shall be in force for a period of two years from tl e date of issue of these mies.

b) 1n case of persons who are in service on the date of issue of these rules and who are otherwise eligible for
promotion to the higher posts of category 2 to 7 and for wholl) a Graduation Qualification is now prescribed
as a pre-requisite for such promotion, may be promoted, even thongh they do not possess the Graduation
Qualification. but they shall be required to acquire the prescribi.c:d q;1alification within the period of five (5)
years from the date of promotion. This concession shall be in force for a period of three (3) years from the
date of issue of these rules.

36. Repeal and Saving:-

The Special Rules issued in G.O.Ms.No. l 29, Law (L.A. & J-Home-Cour .s-D), 12th November 2003 as amended
from time to time are hereby repealed. 

Provided further that nothing in these rules shall affect the appointment made in accordance with the repealed 
Rule!': prim to th� c-.oming into force of these rules. 

Prov1aeo1urtner that notning in these rules shall affect the appointme'1tS made in accordance with the rules 
issued in GO.Ms.No.965 Gcnc;al Administration (Ser.B) Department, date i 21st October, 1995 (Andhra Pradesh 
Last Grade Service Rules) and GO.Ms.No.565 General Administration (Services B) Department, dated 24th October. 
I 992(Andbra Pradesh General Subordinate Service Rules) prior to the cor,1ing into force of these rules. 

. �. � '"'�-·-.::- -i! : '� 



':>I. Category ancl 

1\ o. name of the post 

(I) (2) 

I. Chief Administrative
Officer

2. 

3. 

Senior 
Superintendent 

Superintendent 
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ANNEXURE-T 

(See Rule 8) 

Method of 

appointment 

(3) 

By Promotion from 
category 2 & 4 

By promotion from 
category 3 

By promotion from category 7. 

4. Stenographers Grade ·I By promotion from category 5

5. 

6. 

Stenographer Grade l1 By promotion from category 6 

Stenographer 
Grade fII 

By direct recrnitment Or 
By promotion from catego1y 8 & 9 

SP-P-1/7-6-2018/3. 

Qualifications 

(4) 

Must be a Graduate fr9m any recognize·d 
University 

Must have Passed prescribed Departmental 
Tests i.e., Civil Judicial Test Part-I & II, 
Criminal Judicial Test, Accounts Test for 
Subordinate Officers Part-I, and Translation 
Test 
Must be a Graduate from any recognized 
University 

Must have Passed prescribed Departmental 
Tests i.e., Civil Judicial Test Part�I & II, 
Criminal Judicial Test, Accounts Test for 
Subordinate Officers Part-I, and Translation 
Test 

Must be a Graduate from any recognized 
University. 

Must have Passed prescribed Departmental 
· Tests i.e., Civil Judicial Test Part-I & II,
. Criminal Judicial Test, Accounts Test for
Subordinate Officers Part-I, and Translation
Test i.e.(i).Translation from English to the
Regional Language and (ii) Translation from
Regional Language to English

Must be a Graduate from any recognized 
University. 

Must be a Graduate from any recognized 
University. 

Must be a Graduate from ·any recognized 
University and must have passed Telangana 
Govt. technical examination English Type
writing by higher grade and must have passed 
Telangana Govt. Technical examination in 
English shorthand by higher grade or 
equivalent examination. 

Provided that if candidates who have passed 
the examination by higher grade are not 
available, those who have passed the 
examination by the lower grade may be 
considered. Must have knowledge or 
qualification in computer operation. 

·�
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( I) (2) (3) II (4) 

7. Senior Assistant By promotion from Must be a l1raduate from any recognized 
categories 8, 9 and I 0 University. 

Must have P·assed prescribed Depart1:1cntal 
Tests i.e., Civil Judicial Test Part-i & II, 
Criminal J 1dicial Test and Accounts Test for 
Subordina e Officers Part-1. 

8. Junior Assistant By direct recruitment Must have passed Intermediate examination 
Or conducted by the State Board of Intermediate 

By promotio!1 Educatior or its equivalent examination. 
Must have knowledge or qualification in 
computer nperation. 

9. Typist By direct recruitment . For direct recruitment. 

Or Must have passed Intermediate examination 
By promotion conductec1 by the State Board of Intermediate 

Educatior or its equivalent examination. 

Must hav1• passed Telangana Govt. Technical 
examinati :min English Typewriting by higher 
grade qualification or its equivalent 
examina.ti .)n. 

Must hav: knowledge or qualification in 
comput�t operation. 
For promotion 
Must ha, e passed Intermediate examination 
conducted by the State Board ofintermediate 
Educatio 1 or its equivalent. 

Must ha, e passed Telangana Govt. Technical 
examinal ton in Engl'ish Typewriting by higher 
grade qu "liification or its equivalent 
examina• ion. 

Provided that candidates who have passed the 
examine ,ion by the higher grade are not 
available those who have passed the exami-
nation b / the lower grade may be considered. 

Must ha 1e knowledge or qualification in 
computer operation. 

IO. Field Assistant By direct recruitment or Must have passed Intermediate examination 
By promotion conducted by the State Boan! of !11L1.:1111cdiatc 

Educati,>n or its equivalent examination. 

II. Examiner By direct recruitment Or Must h1.vc passed Intermediate examination 
By promotion conduc•ed by ·the State Board of lntcrmt!Jial� 

Education or its equivalent examination. 

I 2. Copyist By direct recruitment or For direct recruitment 
By promotion . Must have passed lntem1ediate examination 

conduc cd by the State Board of !ntcrmedite 
Educat on or its equivalent. 



l-

( I) 

13. 

14. 

(2) 

Senior Driver 
(Light Vehicle) 

Driver 
(Light Vehicle) 

15.(a) Record Assistant 

15. (b) Roneo
Duplicator Operator. 

15. (c) lift Operator

16. Process Server
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(3) 

By Promotion only 

By direct recrnitment or 
By promotion 

By Promotion or 
By direct recruitment. 

By Promotion or 
By direct recruitment. 

By promotion 

By direct recruitment or 
By promotion 

. -'--

(4) 

Must ha�·e passed Telangana Govt. Technical 
examination in English Typewriting by higher 
grade qualification or its equivalent exami
nation. 

· Provided that candidates who have passed
the examination by the higher grade are not
available those who have passed the exami
nation by the-'lower grade may be considered.

For promotiorr

Must have passed Intermediate examination
conducted by the State B,oard of Intermediate
Education or its equivalent.

Must have passed Telangana Govt. Technical
examination in English Typewriting by higher
grade qualification or Lower Grade qualifi
cation or its equivalent examination.

(t) Must b� able to read and write Telugu and
Urdµ/Hindi or English. (ii) Must possess a
current valid light motor vehicle driving licence,
issued by comp�tent authority under the Motor
Vehicles Act, 1988 with practical experience
in driving Motor Vehicles for a period of not
less than (3) years with endorsement to drive
Motor Cycle-and Auto rickshaw.

Must have passed Intermediate conducted by 
the State Board of Intennediate Examination 
or its equivalent examination. 

(i) Must have passed Intermediate examination
conducted by the State Board offnrennediatc
Education or its equivalent examination.
(ii) Must have undergone training in opernting
Ro_neo Duplicators.

· (i) Must .have passed SSC examination·or its 
eq.iivalent examination.-(ii) Must possess a
Certificate issued by the Electrical Supervisor
in any Engineering Department of the State
Government to the effect that the individual
has a_dequate elementary knowledge of
operating an electric lift and can attend to
emergencies in the operation of the lifts.

Must have·passed SSC examination or its
equivalent examination.



(1)

17. 

(2) 

Office Subordinate/ 
Attender. 
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(3) 

By direct recn.i"itment only. 

(4) 

Must have pasi cd 7thclass examination or its 
equivalent exar'lination. Candidates who failed 
l 0th class will lie considered eligible, but those 
who have higber qualifications than that shall 
not be conside•ed eligible. 

Note: l: -A person who has appeared for the test on the date of occurrence of the vacancy in the higher post and 
passed the same subsequent th_ereto shall be treated as qualified on the date following the date of
completion of the test or tests, if as on that Jate there is a vacancy in hig 1er category remaining unfilled 
for want of <,J. test qualified candidate. 

Note: 2: -A person appointed to a post in accordance with the rules applicable t) him/her at the time of his/her 
appointment shall not be required to acquire higher qualifications presc·,ibed·for that post subsequent to 
his/her appointment. 

ANNEXURE�Il 

(See Rule 11) 

l\.'Ianncr of appointment by direct recruitment:: Fur Stenographer Grade-Ill, "unior Assistants, Typists. Field 
Assistants, Examiners, Copyists, Driver's (Light Vehicle), Record Assistants, Ronco Duplicator Operators, Process 
Servers and Office Subordinates/ Attenders. 

I. The Direct Recruitment to the above said posts shall be made by way of Centralized Recruitment and such
_ rrcruitment shall"be through the Public· Service Commission or such otner recruiting agency as may be

decided upon by the High Court and shall· be made under the supervisio1 of the High Court. 

2. For such Centralized Recruitment, the State as a whole or a Group of D stricts or a District may be taken
as a Unit.

3. As per the recruitment schedule issued by the High Court every year, the Unit whether a State or Group of
Districts or.a District, as the case may be, shall assess the vacancies in each of the categories and issue
notification for recruitment calling for appI°ications from the eligible ca1 di dates by fixing the last date for
submission of applications.

4. The R�ruitment Agency, be it for the State or Group of Districts or District, as tl\e·case may be, shall
.conduct written examination, Computer Base� Online test or om ine OMR based ::xamination of objective
type for the eligible candidates to test their ability.

5. The minimum qualifying marks for appearing _at the interview shall be OCs.40%. B.Cs.35%, SCs. STs &
PHs.30%.

6. Mere securing of minimum qualifying marks will not vest any candida c with a right to be considered for
the interview/ selection.

7. The Recruitment Agency shall conduct skill test for the candidates who a9pl ied for the posts of Stenographer
Grade-1II, Typist, Copyist.

Provided that the Typing test for the posts ofTypist and Copyist and transcrip•ion test from shorthand to longhand 
will be conducted in MS Word with use of Computers. 

8. Selection of the meritorious candidates for all the vacant posts in a 11 the categories shall be finalized
separateiy in accordance with the Rule of Reservation (Telangana Str•te and Subordinate Service Rules).

9. The qualified candidates shall be interviewed in the ratio of I :3 in ea..:h category by the Interview Board
constituted by the High Court.

..:' 

. ' 
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:·,.)!!0,\";13 �h� due ;Jl'l\'""c·J�:r�-

Disrrict 

l [yc!c·rnb:id 

Aciilub:id 

Karim11ag�1r 

Khamm:im 

\'1:th::iuubnagar 

.\l td::!k 

.\'aJgoJnd:-i 

:\iz::im:ilJ:id 

\\'ar:ingal 

lbng:i Reddy 

..\:\\EX UR E-11 J 

(Sec Rule S(b)) 

_:,..:_ 

Language 

Telugu and L'rdu!Hindi 

Telugu, Urdu! Hindi ,inrl (vlarati 

Telugu and Urdtti l-!indi 

Telugu and Urdu/Hindi 

Telugu and Urdu/Hindi 

Telugu and Urdu/Hindi 

Telugu and Urdu/Hindi 

Telugu and Urdu/Hindi 

Telugu and Urdw'Hindi 

Telugu and Urdu/Hindi 

V. !\'IRA!'\JAN R!\O, 
Secretary 10 Co1·ernmen1. 

legal Affairs,. Legislacive Affairs & Justice. 

i·:.:· ::..! :.!:h'. P.·: i!,r!:.:J �'� ::1c CPr-!!1H:-:-:,,n.:: r,i· P11i!t1ng. Gc.°'\.l. oflcl::mg:m�. at Govt. Centr:d Press. Cha.rn:h:ilgud.::. l-i�.i:.:rJ(:JJ 
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HIGH COURT FOR THE STATE OF TFLA�CANA 

ROC. No. 3026/2017-C- I L)a tcd. I -04-2019

Gazette Notification No. 3, dated 07-06-20 I 8.

(G.O.Ms.No.29 L/\ W (L/\, LA &J-HOME-COURTS.8) Department, 
dated 18-05-2018) Tcbngana .Judicial Ministerial and SJbordinate 
Service Rules, 2018. 

To 

1'COMMUNICA"l'EO'' 

·-· - \\\\\ : \ \ . ...,. '\. \ 
h. \ , I ·, 

\ \ \�--..... ) 
\ .

. 

\ ',; 
REGISTRAR (ADMN.). 

l. The Prl. Secretary to the Hon'blc the Chief Just.ice, High Court for
the State ofTelangana (with a re.quest to place LI�e same before the
Hon'blc the Chier Justice)

2. Ail the P.Ss to the Hon'blG Judges (with a reque;t to place the same
before the Hon 'ble J udgcs)

3. All the Registrars, High Court lor the State ofTelangana.
4. All the District .Judges/Unit l kacls in the Stale ofTelangana.

5. The Section Officers, Special Officer Section, E- Section,
Recruitment Sectio11, Establishment Section anc D-II Budget
Section, High C'()ur! ror the Stale of Telangana. (for information
and necessary action i 1· any).

. . .: � 
. .. --� -- � ·.:.· . _-:. ::/ .

I ·-,

,_ \ 



· GOVERNMENT OF TELANGANA
ABSTRACT 

Public Services - The Telangana Judicial Ministerial and Subordinate ServiceRules, 2018 - Amendments - Notification - orders - issued.
------

-------
-----------------------------------

LAW (LA, LA&J-HOME-COURTS.B) DEPARTMENT

G.O.Ms.No. 37 Dated: 20.05.2021. 
Read the following: -

ORDER 

1. G.O.Ms.No.29, Law (LA, LA&J-Home-Cour-ts.B)
Department, Dated: 18.05.2018.

2. From the Registrar (Admn), High Court for the,
State of Telangana, Hyderabad, Lr.ROC.No.,.
3026/2017-C-1, Dated: 04.04.2019.

*** 

In the circumstances. reported by the Registrar (Adrr ii 1 1, 1 11':::!1, \.-Uur c
for the State of Telangana, Hyder'3bad in the letter 2nd reaq 1:Jbove, the 
:;overnment of Telangana hereby issue the following Notific9tion. which 

shall be published in the Extraordinary issue of Telangana Gaz�tte, dated: 
20.05 .. 2021 :-

NOTIFICATION 

,)\ In exercise of the powers conferred by the proviso to article 309 of 
\the Constitution of India and in partial modification of the Notificc1tion issued 
in G.O. Ms. No.29, Law (LA, LA&J-Home-Courts. B) Department, Dated: 
18.05.2018 and of all other powers hereunto enabling the Governor of 
Telangana hereby makes the following amendments to the Telangana State 
Judicial Ministerial Service Rules, 2018 issued in G.O.Ms.No.29, Law (LA&J
Home Courts.B) Department, dated 18.05.2018:-

AMEDNMENT TO THE NOTIFICATION 

In the first paragraph under the Notification, for the words "tl1e 
following special rules for the Telangana Judicial Ministerial and Subordinate 
Services", the following shall be sutistituted, namelv,-

"the following rules in respect of Members of Judicial Ministerial and 
Subordinate Service". 

AMENDMENTS TO THE RULES 

In the said rules, 

1. in rule 2,

(1) in clause (b), after the_ words "applicable at the time", the
words "except under Rule 10 of Telangana State and Subordinate Service 
Rules, 1996" shall be inserted. 

Contd .. pg .. 2 
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(2) in claui;e · (f), for sub-clause (a); th,� following shall br�
substituted, namely,-

"a. When he / she is performing the duties of a post borne 
on the cadre of the service or undergoing probation, 
instruction or training prescribed for such service or i:·.; 
deputecl bv the competent autho1°il:y for higher studies or 
for undergoing training in the Inclia or abroad; or". 

(3) for clause Ci), the following shall be substituted, namely,-

"j) Probationer" means a member in a service, class or 
cate�Jory who has not completed h s probation.". 

(4) in clause (I), for clause (i) under the pro·.riso, the following st1all
be substituted, namely,-

"(i) If a period of five years has not elapsed since his / her 
first appointment to a service under the Government of 
India or the Government of a State; or". 

(5). for ciause :(q), the following shall be:sut1�ti;t·uted, namely,-

' 

q) "Service" means· post or a group of: posts classified as in
the Telangana Judicial MinistETi'al arid. Subordinate
Service.". 

In rule 6, in tl1e :table thereunder, 

(1) the following column numbers sl,all be inserted to the
�espective column headings, namely,-

Category and name 
of the post 

(1)
' , 

Method of 
appointment 

(2) 

I 

Appointing 
authority ___ 

(3) 
·-

(2) For the entries in the categories 3 7 and 16, the following
entries shall respectively be substituted, nam€'ly,-

3. Superintendent 1. 10% 

recruitment. 
by dirE·Ct 

2. 90% by promotion of.
Senior 

· 
Assist.,:int 

(Category 7) 

Principal Qistrict 
Judge / Unit Head. 

Contd .. pg .. 3 
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7.Senior Assistant 1. 10% by direct Principal District
recruitment. Judge / Unit Head. 

2. 90% by promotion of
Junior Assistants 
(Category-8) / Typists 

I (Category-9) and Field 
Assistants (Category-
10) by fixing the ratio of
5: 1 in a cycle of Six (6)
vacancies as prescribed
in Note 2.

Provided that the 
persons working in 
category-10 i.e., Field 
Assistant shall not be 
eligible for promotion to 
Category-? i.e., Senior 
Assist�rnt unless they 
complete the minimum 
service of 10 years in 
the category of Field 
Assistant. 

16.Process Server I a) 70% by promotion of
Office Subordinate / 
Attenders (Category 
17). 

b) 30% by direct

Principal District 
Judge / !-)nit Head. 

recruitment. _l_ ___ -----------·-· 

3. In rule 14, in sub-rule (1), for clause (ii), the following shall be
substituted, namely,-

"(ii) at its discretion, by an order, either extend the period of 
probation of the probationer in case the probation has not been 
extended under Rule 15 or ter·minate his/her probation and 
discharge him/her from the service after giving him/her one 
month's notice or pay in lieu of such notice: 

Provided that if the termination or probation �nd the discharge 
of the probationer from service is to be made as a measure of 
punishment on the ground of misconduct, negligence or any specific 
fault on the part of the probation�r, the procedure prescribed in Rule 
19(2) read with Rule _20 of the Telangana Civil Service (Classification, 
Control and_ Appeal) Rules, 1991, -shall be followed and it shall r:,ot be 
necessary to give him/her· one month's notice or pay in lieu of such 
notice.". 

Contd .. pg .. 4 
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4� In r�le 19, after:sub-rule (4), the following i;ulJ..;ruJe shall
namely - · . · .

be inserted,

I , i 
. ' 

I 

I "(5) The seniority of a member of service, class or category
who is transferred on his own request from one unit of
appointment to another unit of appointmen1 shall be fixed with
reference to the elate of his joining duty in the latter unit of
appointment.".

5. In rule 26, for· sub-rule (2) ancl (3), the following shall be substitutetj,
namely,--

"(2) Transfer of members of the service who are full members
or· approvE�d probationers from the jurisdiction of one
appointing authority to that of another· shall be made by the
High Court for the State of T�langana.

Provided that the seniority of a member who is transferrecl
on administrative grounds shall be fixed with reference to the
date of his/her appointment in the unit from which he/she i!,
transferred while seniority of a member transferred on his/her
own request from one Unit to another shall be fixed in the
latter Unit'. with reference to the date of his/her appointment in
that Unit u,pon such transfer.

' (3) Transfers of Chief Administrative Officers from one Unit to
another shall be. made by the High Court for the . State of
Telangana:.".

61
• 1n �ule 31, the following proviso shall also be inserted, namely,-

"Provided that no conditional relinquisl·11'nent or relinquishment
of right for a temporary period shall be permitted.".

7. In rule 35, for clause (b), the followin�J shall be substituted,
numely,- ,

"t)) In case of per·sons who are i11 service on the date of
issue of these rules and who are otherwise eligible for
promotion to the higher posts of category 2 to 10 and for
whom a Graduation Qualification is noN prescribed as a pre·
requisite for such promotion, may be promoted, even tl1ough
they do not possess the Graduation Qualification, but they
shall be required to acquire the prescribed qualification within
the period of five (5) years from the elate of promotion. Thi'.:
concession shall be in force for a pE�1·iod of three (3) year�.
from the date of issue of these rules.".

Contd .. pg .. 5
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8. In Annexure-I under rnle 8, for the entries at 51.Nos.3, 7, 8, 9 and 10, the
following entries shall respectively be substituted, namely,-

SI. Category and 
No. name of the post 

3 Superintendent 

7 Senior Assistant 

I 

; 

Method of 
appointment 

By direct 
recruitment 

or 
by promotion 

from category-
7 

-
-

l3y direct 
recruitment 

Or 
By promotion 

from 
categories 8, 9 

and 10 

Qualificat ions 

Must be a Gr; 
any recognized 

Must have 
prescribed [ 

Tests i.e., Civil 
Part-I & II, Crir 
Test, Account� 
Subordinate OA 
and Trans' 
i.e. (i). Translatio 
English to tr 
Language 
Translation fro 
Language to En� 

Preference shall 
those who ha1, 
skills for direct 
only. 

Provided that 
appointed t 
recruitment she 
prescribed ( 

test within thi 
probation if r 

_alrecmy passed. 
Must: be a Gr, 
any recognized 1 

Must have 
prescribed [ 

Tests i.e., Civil 
Part-I & II, Crir 

duate from 
niversity. 

Passed 
epartmental 
udicial Test 
nal Judicial 

Test for 
cers Part-I, 
tion Test 

from· 
e Regional 
nd (ii) 

m Regional 
ish. 

be given to 
e computer 
ref:ruitment 

q person 
y · direct 
I p9ss the 

epartmental 
period of 

e has not 

·-·-------·- - -

duate f'rom 
niversity. 

· Test and AccoL 

Passed 
epartmental 
udicial Test 
inal Judicial 

nts Test for 
cers Part-I. 
be given to 

Subordinate Off 
Preference shall
those who ha1 
skills for direct 
only.

Provided that 
appointed I

recruitment sh 
prescribed 
test within th 
probation if I

e computer 
recruitment 

a person 
y direct 
II pass the 
epartmental 

period of 
e has not 

already passe.9_._ 
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8 Junior Assistant By direct 
recruitment 

Or 
By promotion 

9 Typist By direct 
recruitment 

Or 
By promotion 

i 

! : 

: 

. I 
; 

Must r1av e passed Bachelor's 
Degree uf · any University in 
India established or 
incorpornted by or under a 
Centr.c'il Act, State Act or 
Provinci,il Act or an 
Institution ·recognized by the 
university Grants 
Commis4 ;ion or 
equivalent qualification. 

any 

Must have knowledge or 
qualification in computer 
operatic n. 
For dire �t recruitment: 

Must have passed E3achelor's 
Degree of any University in 
India established or 
incorpo1 ated by or under ;:i 

Central Act, State Act or 
Provinc'al Act or an 
Institut on recognized by the 
University Grants 
Comrni!,sion or any 
equival•>.nt qualification. 

Must rwve passed Telangana 
Government Technical 
examination in English 

' Typewriting by higher grade 
qualific3tion or its 
equival1�nt examination. 

Must. - have knowledge or 
qualiAc :itibn in computer 
operation. 

For Qr::,motion :-

Must have passed Bachelor's 
Degr·EiP of any University in 
Indi,1 established or 
incorp<;rated by or under a 
Central Act, State Act or 
Provim:ial Act or an 
Institution recognized by the 
University Grants 
Commission or any 
equivclent qualification. 

Must have passed 
Telan9ana Government 
Techn cal examination in 
Engl is, Typewriting by 
highe1 grade qualification or 
its equivalent examination. 
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10 Field Assistant By direct 
recruitment 

or 
By promotion 

. .

. .

Provided that candidates I 
who have passed the 
examination by the hi9her 
grade are not available 
those who have passed the 
examination by the lower 
gr-ade may be considered. 

Must have knowledge or 
qualification in computer 
operation. 
Must have passed Bachelor's 
Degree of any University in 
India established or 
incorporated by or under a 
Central Act, State Act or 
Provincial Act or an 
Institution recognized by the 
University Grants 
Commission or any 
equivalent gualification. 

9. In Annexure -II under rule 11, for the opening paragraph, the fo11ow"'SJ
shall be substituted, namely,-

"Manner of appointment by direct recruitment:- For �;uperintendent, 
Senior Assistant, Stenographer Grade-III, Junior Assistant�;, Typist-:;, 
Field Assistants, Examiners, Copyists, Drivers (Light Vehicle), Recore.I 
Assistants, Roneo Duplicator Operators, Process Servers and Offic,;� 
Subordinates/ Attenders.". 

2. The Registrar (Admn), High Court for the State of Telangana, Hyderc1bacJ r•;
requested to take further necessary action in the matter.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA) 

A.SANTHOSH REDDY,
SECRETARY TO GOVERNMENT, 

LEGAL AFFAIRS, LEGISLATIVE AFFAIRS AND JUSTICE. 
To 
T,he ... Registrar General, ·High Court of Judicatur-e for the State of Telangana · 

and the State of Andhra Pradesh at 
Copy to:

The Accountant General, Telangana, Hyderabad. 
The Pay & Accounts Office, Tefan·gana, Hyderabad. 
The Finance Department. 
The Commissioner Printing Stationary and Stores Purchase, 

Chanchalguda, Hyderabad - (with a request to publish the 
notification in the T.S. Gazette and supply 50 copies to the 
Government). 

7 he Registrar, Supreme Court of India, New Delhi. 
The Secretary, Ministry of Personnel & Public Grievances and Pensions, 

Government of India, New Delhi. 
The Secretary to the Hon'ble Governor for the State of Telangana 
The P.S. to the Hon'ble Chief Minister. 
The P.S. to the Hon'ble Minister for Law & Courts. 
The P.S. to the Secretary, Law Department. 

I I FORWARD[D : : BY ORDER// ' \ f ",
,.
.., ... \-, ,_\..).J,:). \;._1.r-.0· · 

'.;ECT!Or-.J OFrlt I. i' 
\ 
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HIGH COURT FOR THE STAT.E OF TELANGANA 

ROC. No. 3026/2017-C-l ated.J-06-2021 

(G.O.Ms.No.37 LAW: (LA, LA &J:..HOME-COURTS.B) Department, 
�ated 20--05-2021) - '.Telangana Judicial 
Service Rules, 2018 -Amendments. 

I 
, 

Ministerial and Subordinate 

I : . 

! 
! 
i 

I 

To 

i "COMMUNICATED" 

I. The Prl. Secretary to the Hon 'ble the Chief Justir,,;e, High Court for
the State of Telangana (with a request to place• 'the same before
the Hon'ble the Chief Justice)

2. All the P.Ss to the Hon'ble Judges (with a request to place the same
before the Hon'ble Judges)

3. All the Registrars, High Court for the State ofTelangana.
4. All the District Judges/Unit Heads in the State of Telangana.

5. The Section Officers of Special. Officer Section, E-Section,
Recruitment Sect:ion, Establishment Section, D-� Budget Section,
and-Legal Cell S�ction, High Coiii-t for the ·state of Telahgana (for
information and decessary action, if any).

. 

.. 

) 




